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The 9" June 2026

File No. 18/Vividh-18/2017/572(18)B—In exercise of the powers conferred by
Section 54 of the Clinical Establishments (Registration and Regulation) Act, 2010, the
Governor of Bihar hereby makes the following Rules to amend the Bihar State Clinical
Establishments (Registration and Regulation) Rules, 2013:-

1. Short title, extent, and commencement. —

(i) These Rules may be called the “Bihar State Clinical Establishments
(Registration and Regulation) (Amendment) Rules, 2026.”

(i) It shall extend to the whole of the State of Bihar.

(iii) It shall come into force on the date of their publication in the Bihar
Gazette.

2. Rule-1(2) of the Bihar State Clinical Establishments (Registration and
Regulation) Rules, 2013, read with Rule-2 of the Bihar Clinical Establishments
(Registration and Regulation) (Amendment) Rules, 2025 is hereby substituted by the
following:

"Rule-1(2)-It shall extend to the whole of the State of Bihar and shall apply to all
clinical establishments in the State having more than 40 beds."

3. Insertion of Sub-rule- (4) in Rule-1 of the Bihar State Clinical
Establishments (Registration and Regulation) Rules, 2013:

"Rule-1(4)-Clinical establishments other than as mentioned in above Rule 1(2) may
have option to get themselves registered under the “Bihar State Clinical Establishments
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(Registration and Regulation) Rules, 2013 and such clinical establishments shall not be
required to obtain registration under any other rule/regulation promulgated by the State
Government."

4. Rule-20(1) of the Bihar State Clinical Establishments (Registration and
Regulation) Rules, 2013 shall be substituted as under:-

“Rule-20(1)- The applicant shall apply to the District Registration
Authority for provisional registration as well as related departmental approval through the
centralised digital portal of the Single Nodal Agency(SNA) with the necessary information
in the format as per the SG AR Annexure under Section 14(1) and 14(3) of the Act.

5. Rule-20(2) of the Bihar State Clinical Establishments (Registration and
Regulation) Rules, 2013 shall be substituted as under:-

“Rule-20(2)- The applicant shall apply to the District Registration Authority for
permanent registration as well as related departmental approval through the centralised
digital portal of the Single Nodal Agency(SNA) with the necessary information filled and
with evidence of having met the requirements of minimum standards and personnel for
different categories of Clinical Establishments in a form and format that shall be prescribed
by the National council under Section 14(1) and Section 30 of the Act. However, if a
laboratory or diagnostic center is part of an establishment providing outpatient/ inpatient
care, no separate registration will be required.

6. Rule-23(1) of the Bihar State Clinical Establishments (Registration and
Regulation) Rules, 2013 shall be substituted as under:-

“Rule-23(1) The district Registration Authority shall grant a certificate of permanent
registration As per format developed by National council through above mentioned
centralised digital portal of the Single Nodal Agency after satisfying itself that the applicant
has complied with all the requirements and criteria, including provision of minimum
standards and personnel required to run the clinical establishment."

7. Insertion of Sub-rule-(10) in Rule-24 of the Bihar State Clinical
Establishments (Registration and Regulation) Rules, 2013:

"Rule-24(10) The Clinical Establishments shall pay the Processing fee in addition to
the registration fee to the Single Nodal Agency as determined by the State Government from
time to time."

8. Insertion of Sub-rule-(7) in Rule-27 of the Bihar State Clinical
Establishments (Registration and Regulation) Rules, 2013:

"Rule-27(7) The Single Nodal Agency shall compile all deficiencies/defects pointed
out by various departments (like Fire, Pollution, Drugs etc.) for setting up Clinical
Establishments and a consolidated memorandum will be issued by said agency to the
applicant for rectification of the said deficiencies/defects within the statutory time period."

By the order of the Governor of Bihar
Kumar Ravi,
Secretary.
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